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g | . 'l--'-.§'é"’1- ,“‘;
: Noggys /BN
\ )
ek KARDAR SATNAM SINGH ...Applicant
= Versus

CENTRAL POLLUTION CONTROL BOARD
& ORS. ...Respondents

COMPLIANCE AFFIDAVIT ON BEHALF OF THE RESPONDENT
NO.-2, UTTAR PRADESH POLLUTION CONTROL BOARD

I Chandresh Kumar aged about 40 years, S/o Shri Harish Chandra, at
Regional Officer, Uttar Pradesh Pollution Control Board (hereinafter
referred to as UPPCB), Bareilly, do hereby solemnly affirm and state on

oath as under:

That in the official capacity mentioned above, I am acquainted with
the facts and circumstances of the case and as such I am competent

and authorized to swear this affidavit.

That by means of the present Original Application the applicants
have raised a grievance that Bajaj Energy Pvt. Limited, Maksudapur
which has set up 90 MW power plant at Village Maksudapur is

causing pollution and is in violation of environmental norms.

3 That the present matter was taken up by this Hon'ble National Green

Tribunal, Principal Bench, New Delhi (hereinafter  “Hon’ble



Tribunal”) on 23.11.2023 when this Hon’ble Tribunal was pleased to448

pass the following direction:

“...4. Hence, at this stage, we deem it proper to impaled following as
respondents in this petition:

..il. Member Secretary, Uttar Pradesh Pollution Control
Board (UPPCB)...

...0. The Member Secretary, CPCB is directed to get the spot
inspection done and ascertain the correct position in respect of
compliance of the environmental laws by the Project
Proponent and the truthfulness of allegation made in the letter
petition about violation of environmental norms by the Project
Proponent and to submit a report before this Tribunal within a
period of 8 weeks ...

4. That in compliance to the above direction, the Central Pollution
Control Board (hereinafter “CPCB”), respectively filed its interim
report and final report on 01.02.2024 and 12.04.2024, which is

already being on record.

hat upon considering the abovementioned reports filed by the
CB, this Hon’ble Tribunal vide its order dated 15.04.2024 was
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ove direction the UPPCB has submitted its report before this

Hon’ble Tribunal for consideration, which is also being on record.

6. That view of reports filed by the CPCB, UPPCB and
replies/documents filed by the other concerned parties, this Hon’ble
Tribunal vide its order dated 06.11.2025, by disposing the present
Original Applicant has passed the following directions:

"...(it) The UPPCB is directed (i) to take appropriate action for
imposition of environmental compensation on respondent
no. 7-BEPL jfor violation of EC/CTE/CTO conditions and
environmental norms and also for realization thereof and
thereupon for utilization of the same Jor remediation of
environmental — damage  caused by preparing  and
implementing an action plan in consultation with District
Environment  Committee, District Shahjahanpur, (i) 1o
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7.

environmental compensation
violation, it is most respectfully submitted that the EC has been

finalize the draft mechanism for proper utilization of fly ash
generated by coal based industries and also ash generated
by other industries and file compliance report within six
months positively, and (iii) periodically inspect the 90 MW
power plant of respondent no. 7-BEPL to verify compliance
of the conditions regarding storage and transportation of fly
ash in accordance with environmental norms/directions by
Hon'ble Supreme Court and this Tribunal and to promptly
take appropriate action in case of environmental violations
and (iv) to verify factual position regarding treatment of
effluent and utilization of ETP treated effluent in the
industrial processes and ash quenching and treatment of
sewage and utilization of STP (treated sewage for

horticulture/irrigation...”

That in view of the above direction passed by this Hon’ble Tribunal

the status of compliance is deposed herein under;

Regarding imposition of Environmental Compensation:

In compliance to the direction regarding imposition of

(hereinafter “EC”) for past

calculated against the defaulter unit, i.e. Respondent No.-7, as
per the guideline prescribed by the Central Pollution Control
Board (hereinafter “CPCB”) i.e. EC=PIx N xR xF x LF.

Thus, taking the value PI=80, N=1 days, R=250, F=1.5 and

LF=1.5, the EC for one day comes to Rs. 45,000/-.

The environmental compensation was calculated w.e.f.

25.01.2024 (dated of earlier inspection) to 17.05.2024 (date of
last inspection), considering the no. of days of violation which
comes 114 days, the UPPCB has calculated a compensation of

Rs. 51,30,000/- upon the Respondent No.-7.

Furthe, in view of observation made by the Hon'ble

Supreme Court of India in Civil Appeal No(s). 757-760 of
2013, D.P.P.C. versus Lodhi Property Co. Ltd. Etc., though the

concerned State Pollution Control Board has a power to impose



Environmental Compensation, however, till the Rules are450
framed, it should not impose any environmental compensation
as directed by the Hon’ble Supreme Court. Hon’ble Supreme
Court has directed that Union of India be impleaded in the
above case and will inform the Hon’ble Supreme Court about
the Rules and Regulation to be framed by it.

Thus, it is very humbly submitted that this Hon’ble
Tribunal may impose the EC of the Respondent No.-7 as per the
days default notified by the UPPCB.

ii. Regarding finalization of draft mechanism for proper
utilization of fly ash generated by coal-based industries and
also ash generated by other industries

It is submitted, that in compliance with the direction passed by
this Hon’ble Tribunal in OA No. 369/2022, Sachin Tomar
versus State of UP and Ors., a draft mechanism has been
prepared by the UPPCB regarding proper use of fly ash and
filed before this Hon’ble Tribunal vide report dated 15.01.2024

in OA 369 of 2022.

In pursuance thereto, vide its office memorandum dated
26.08.2025 the UPPCB has issued a guideline for reclamation
and storage of fly ash generated from Thermal Power Plant and
stored on low areas as per the norms of Ministry of
Environment, Forest and Climate Change (MoEF&CC).

A true copy of the office memorandum dated 26.08.2025 1is

being annexed herewith and marked as Annexure-1.

iii. Regarding periodic inspection of the 90 MW power plant of

respondent no, 7-BEPL
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iv.

In this regard it is to be informed that the respondent unit, i.e.
M/s Bajaj Energy Ltd., Village-Maksudapur, Tehsil-Puwayan,
District-Shahjahanpur is being inspected from time to time by
UPPCB. The latest inspection of the unit in question was
conducted on 27.11.2025 by the official of the UPPCB, in
which it was found that silos for dry collection of fly ash
generated by the unit have already been installed and the fly ash
is not being stored outside the unit premises in open.

A true copy of the inspection report dated 27.11.2025 is being

annexed herewith and marked as Annexure-2.

Regarding verification of the factual position regarding
treatment of effluent and utilization of ETP treated effluent
In this regard, it is to be informed that the unit in question was
inspected by the UPPCB on 27.11.2025. During the course of
an inspection the photocopies of the ETP and STP logbooks for
the past one month were obtained regarding domestic and
industrial effluents generated from the unit. Upon perusal of
records, it was revealed that the unit has installed flow meters at
the Inlet and Outlet of the ETP and STP. Effluent generated
from the ETP is treated in two underground reservoir (UGR)
tanks (totaling 02) with a capacity of 8000 m’ each. The treated
effluent is used for cooling, horticulture and firefighting system.
The effluent is not disposed of outside the premises in open.
Further, in view of notification dated 13.12.2021 issued by
the MoEF&CC, the UPPCB vide its letter dated 07.01.2026
direct the unit to provide/submit the compliance status
regarding disposal of fly ash and installation of separate flow
meters before recycling the effluent from UGR tank, Irrigation
Management  Plan as  prepared by the

recognized
university/institution.



In continuation to the above a detailed compliance rep(;u
to the
has been sent by the unit vide its letter dated 03.03.2026 c;
h f as
UPPCB, which is being annexed herewith and marke

Annexure-3.

8. That further to verify the green belt area developed by t-he unit, the
UPPCB has written a letter dated 13.11.2025 to the Divismnal. Forest
Officer, Forest and Wildlife Division, Shahjahanpur to provide the
current compliance status i.e. total green belt covered/developejd
area, location, nature and number of species. In pursuance to the said
letter no reply has been received with the UPPCB, till date. |

A true copy of the letter dated 13.11.2025 is being annexed herewith

and marked as Annexure-4.

10. I state that everything stated above has been stated by me in my
official capacity on and derived from the official records and [ state

that nothing material has been concealed there from.
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The UPPCB is directed (i) to take appropriate action for impOfi_ﬁan of enV{ronmental
compensation on respondent no. 7-BEPL for violation of EC/CTE/CTO conditions and enwra.nm.ental
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environmental damage caused by preparing and implementing an action plan in canfuftatlon with
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utilization of fly ash generated by coal based industries and also ash generated by other industries and
file compliance report within six months positively; and (iii) periodically inspect thfe 90 MW power
plant of respondent no. 7-BEPL to verify compliance of the conditions regarding ’storage and
transportation of fly ash in accordance with environmental norms/directions by Hon ble S.upn.?me
Court and this Tribunal and to promptly take appropriate action in case of environmental violations
and (iv) to verify factual position regarding treatment of effluent and utilization of ETP treated

effluent in the industrial processes and ash quenching and treatment of sewage and utilization of STP
treated sewage for horticulture/irrigation.
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March 03, 2026

The Chief Environmental Officer (Circle-7)

Uttar Pradesh Pollution Control Board
Lucknow

Subject: 2x45MW Thermal Power Plant by the Bajaj Energy Private Limited
(BEPL) at Village Maqsoodapur, District Shahjahanpur, UP - Final order
issued by Hon'ble NGT vide dated 06.11.2025 in OA order No. 602/2023
pertaining to Sardar Satnam Singh V/s CPCB & Others.

Reference: 1. Visit to BEPL-MQR site carried out by the UPPCB, Bareilly Regional Office
Team on 27.11,2025.
2. Letter from your good office vide No. H-36550/C-7/ O.A. No. 302/23-

26 Dated: 07/01/2026.

Respected Sir,

With reference to letter issued by your good office under reference # 2 above, point-wise
compliance status is submitted as follows:

S.N. Conditions

Compliance

1. The quantity of fly ash generated

(from M/s Bajaj Energy Private
‘Umited Village - Magsoodapur,
Tehsil - Powayan, District -
Shah]ahanpur, and point-wise
compliance with records regarding
fly ash loading, unloading, and
| disposal as per the provisions
| issued vide Notification No. S.0.
5481(E) dated 31.12.2021 (copy
enclosed) by the Ministry of
Environment, Forest and Climate
Change, Government of India,
from the effective date of the
notification, with reference to
Clause No. A (2), (3), (4), (5), (6),
(7), (8), (9), (10) and D (1 & 2).

A detailed compliance report in accordance with

the provisions of MoEF&CC Notification No.

S.0. 5481(E) dated 31.12.2021 (Clause No. |
A (2), (3), (9), (5), (6), (7), (8), (9), (10) and .

D (1 & 2) is submitted vide Annexure 1.

|
In connection with the directions issued vide Office Memorandum No. G- 45204 / C-
2 / Sa-359 / 2025 dated 26.08.2025 by the Uttar Pradesh Pollution Control Board, |
compliance reports on the following points shall be submitted:

The complete responsibllity for
disposal/utilization of fly ash lies
with the fly ash generator. The fly
| ash generator shall ensure that
liting and disposal of fly ash is not
carried out by the power plant /
land owner / agency (as
applicable)  without obtalning
Consent to Establish and Consent
to Operate from the State Board.

M/s Bajaj Energy Private Limited, being the ﬂy
ash generator, hereby conﬂrms that the |
complete responsibility for disposal and

utilization of fly ash is being duly discharged by |
ensured that lifting, |

the industry. It is
transportation, and disposal of fly ash are being
carried out only through authorized agency,

after obtalning valid Consent from the Uttar
Pradesh Pollution Control Board.

Tovive -
!.l'l‘l.{ TH A SDODY 2000 Corrd gd]
Ll

-1, Jamngal EBlaga) Marg, Heita @01 201 Unar Pradesh
w3y

LRy
Fa rardanagar Koad, Lakoingar Wperi 241 %06 Ular Pradesh
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THINK TOMORROW



461

1.

11.

L

e

e p paper h3S |
, non-]ud:mal stamp ash
e [ an agreement 0N en the fly
, fly ash generatar and the land | i;gcng iy executed betweuthorized taitid
;[;t:_]er\ cf. a{;p[‘l(_y (as ap[’)“CBh'E) | genel'atOf and | co?np"ance W#th all
o S - on non- | rin
chall sign an agreCEr B gy | owner/agercy dons ggidelinesr and standarde
judidal =g [[’;Tlfr' parties  will | applicable directio té time by the Ministry ©
ide C C . '
s ::t:: 1H0 directions and issued from tin{lﬁrest and Climate Chan?-g
wmﬂlayrd: issued from time to time Em.rlronmentrcentral pollution Control Bo;!m]
;t‘-mthc Ministry of Environment, (MOEFECC): tar Pradesh pollution Con
,r-zrcst and Climate Change, CPCB, (cpcB), and Ut ‘

UPPCB, etc.

A copy of the agreement executed '
on non-judicial stamp paper shall
be mandatorily submitted along
with the application for Consent to
Operate by the power plant / land
owner / agency (as applicable).

In case M/s Bajaj Energy Limited,
Village - Maqsoodapur, Tehsil -
Powayan, District = Shahjahanpur
disposes of fly ash in low-lying
areas, the status of agreements
with land-owners, groundwater
quality in the surrounding areas,
and compliance with the guidelines
issued by the Central Pollution
Control Board shall be submitted.

| Board (UPPCB).

“Copy of agreé'rﬁé?l-t

' —ent an NoN- |
A copy of the duly executed agreem_e;r;]tet:i G |
iudicial stamp paper has been furni e 15|
{uith the consent application. :I'I;i {
attached herewith as Annexure ’ l'

—ith Tandowner, Ground |
port in the vicinity |

ter quality monitoring re
by third X UPPCB is attached |

by third party and NOC from
herewith as Annexure = II1.

Before using the outflow from the
UGR tank for various actlvities
such as cooling processes,
horticulture, etc., separate flow
meters shall be installed, and
proper maintenance of the logbook
shall be ensured.

Flowmeters are already installed in majority of '

locations like Borewell outlets, ETP and STP
Qutlets, Cooling Tower inlets, siloes and
logbooks are maintained. 5

As suggested by the UPPCB team, we have
ordered for new Flow meter vide the Purchase |
Order No. 4200001492 dated 24.02.2026
to the Vendor M/s. Flow tech measuring-
Vadodara (Flow meter Locational details and
Copy of PO are attached vide Annexure - IVA |
and IVB). Flow meter are expected to be;;

| installed/completed by 15 April-2026.

5. Regarding 100% recycling of
| treated effluent from the ETP and

STP, an Irrigation Management
Plan shall be prepared through a
recognized  university/institution
and submitted to the State Board.

Thermal Power Plants are based on zero |
dlscharge systems. All the generated industrial/
dom_estlc effluents are being treated and |
reutuilzed' for various activities like dust
suppression, ash conditioning and for green
belt development. There is no discharge from |
TPP except monsoon season. i
Annual ground water audit is being carried out |
by the CGWA authorized agency, which shows
all wa_ter requirements, generation and its
utilization. Latest water Audit report 2, audited
by M/s. PHD Chamber of Commerce and
Industry is attached here as Annexure- V. |




- T

We reiterate our commitment towards full compliance with environmental regulations and the
directions of statutory authorities, and towards maintaining a clean and sustainable environment

in and around the project area.
Thanking you,

Yours faithfully,

For Bajaj Energy Private Limited,
(Formerly known as Bajaj Energy Ltd.)

Unit: Magsoodapur
!

Authorizeé‘Signatory

@«Jﬁ* " orBAJAJENERGY

Conclusion of Water Audit for BEPL Unit-

"The audit team has conducted d
Waler  Sources, Consumption
Discharge side of the plant C

etail audit of
Area  and
ampus and noticed

that the plant officials have maintained viater |

sources and water treatment plant properly.”

£ LIMITED

Authorised Signatory

Encl: As stated above

CC To:The Regional Officer, Uttar Pradesh Pollution Control Board, Bareilly,
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SN Notification Clauses Compliance Status j
A | (i) Fly ash-based products viz. | Regarding utilization of fly ash for fly ash-based
(2) | bricks, blocks, tiles, fibre cement | products such as bricks, it is respectfull
sheets, pipes, boards, panels; submitted that fly ash generated at the plant P;
being supplied to authorized
agencies/manufacturers for use in the
production of fly ash-based construction
materials.
(ii) Cement manufacturing, ready | Fly ash generated at unit is being sent to
mix concrete; cement manufacturers and for ready-mix
concrete production.
Copy of the sale agreement is attached as an
Enclosure - I
(iii) Construction of road and fly Noted for the compliance.
over e”‘_tt’)a“kg“e“tf Ash :s”tf,uft?; Demand of ash for NHAI shall be fulfilled in
palym&rase compliance to the CPCB directions.
material; |
(iv) Construction of dam; Noted for the compliance.
(v) Filling up of low-lying area, NOC is taken from UPPCB vide
no.196987/UPPCB/Bareilly
(UPPCBRQ)/CTE/SHAHIJAHANPUR for
reclamation of low-lying areas.
(vi) Filling of mine voids; Near BEPL, there is no mine void available.
(vii) Manufacturing of sintered or | Noted
cold bonded ash aggregate;
(viii) Agriculture in a controlled | Noted
manner based on soil testing;
(ix) Construction of shoreline | Not Applicable.
protection structures in coastal
districts;
(x) Export of ash to other | Presently, the ash is being used indigenously.
countries; In the case of any, the same shall be exported
to the other country meeting all the compliance
requirements.
(xi) Any other eco-friendly purpose | Noted for compliance.
as notified from time to time.
(3) | A committee shall be constituted | Noted and will adhere to the Committee
under the chairmanship  of | directions/guidelines.
Chairman, Central Pollution

Control Board (CPCB) and having
representatives from _Ministry of
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I———

Environment, Forest an'd'(flrimatt;

Change (MOEFCC)FVII Mlmifii:istry
S g

power, Ministry of Mines,

of Coal, Ministry of Road Transnor:

| Department  ©

and Highways,
Agricultural Resecarch ang
Education, Institute of 'Roa
Congress, National Count_:ll for
Cement and Building Materials, to
examine and review and

recommend the eco-friendly ways
of utilisation of ash and make
inclusion or exclusion or
modification in the list of sut?h
ways as mentioned in
' Subparagraph  (2) based on
' technological developments and

requests received from
stakeholders. The committee may
invite State Pollution Control Board
or Pollution Control Committee,
operators of thermal power plants
: and mines, cement plants and
‘ other stakeholders as and when
required for this purpose. Based on
I the recommendations of the
Committee, Ministry of
] Environment, Forest and Climate

Change (MoEFCC) may publish
| such eco-friendly purpose.

J (4) | Every coal or lignite based thermal Being Complied
power plant shall be responsible to .
[ utilise 100 per cent ash (fly ash
] ?:adt bottom ash) generated during

i Ziﬁir;athow?ver, In no case | Copies of the last year Annual Ash report ( CEA
' lon fall below 80 per submission) are attached herewith as an

100 % fly ash utilization is being achieved at
BEPL- Magsoodapur.

cent in any year, and the the -
| power_plant shall achieve ave:g.lgae’ SRS,
| ash utilisation of 100 per cent in a
three years cycle: Provided that
the three Years cycle applicable for
the first time is extendable by one
year for the thermal power plants
where ash utilisation is in the range
of 60-80 per cent, and two years
where ashutilisation is below 60
per cent and for the purpose of
ca_lt_:ula.‘tlon of percentage of ash
uttlrsa_t_ton, the percentage quantity
of utilisation in the year 2021-
2022 shal) be taken into account as
per the table below:

First Secol
compliance | comp
Cycle to cycle

Utilisation
Dercentages
of therma|




4.

power meet 100 | onwards, to -
plants per cent | meet 100
utilisation per cgnt
utilisation
>80 per | 3 years 3 yedrs
cenl
60-80 per | 4 years 3 yedrs
cent
<60 per | 5 years 3 yedrs
l cent

Provided further that the minimum
utilisation percentage of 80 per
cent shall not be applicable to the
first year and first two years of the
first compliance cycle for the
thermal power plants under the
utilisation category of 60-80 per
cent and <60 per cent,
respectively. Provided also that
20per cent of ash generated in the
final year of compliance cycle may
be carried forward to the next cycle
which shall be utilised in the next
three years cycle along with the
ash generated during that cycle.

(5)

The unutilised accumulated ash i.e,
legacy ash, which is stored before
the publication of this notification,
shall be utilised progressively by
the thermal power plants in such a
manner that the utilization of
legacy ash shall be completed fully
within ten years from the date of
publication of this notification and
this will be over and above the
utilisation targets prescribed for
ash generation through current
operations of that particular year:
Provided that the minimum
quantity of legacy ash in
percentages as mentioned below
shall be utilised during the
corresponding year and the
minimum quantity of legacy ash is
to be calculated based on the
annual ash generation as per
installed capacity of thermal power
plant,

Year 1st 2nd 3rd -
fram 10th
date of

publica
tion

No legacy ash is stored at the BEPL site.




At least -]
' Utilisati At least 20 | AL least —/:;j

50
on of | percent 35 per e
legacy cent
ash (in
percent

age

of
| Annual

ash)

Provided further that the legacy
ash utilisation shall not be required
where ash pond or dyke has
stabilised and the reclamation has
taken place with greenbelt or
plantation and the concerned State
Pollution Control Board shall certify
in this regard. Stabilisation and
reclamation of an ash pond or dyke
including  certification by the
Central Pollution Control Board
(CPCB) or State Pollution Control
Board (SPCB) or Pollution Control
Committee (PCC) shall be carried
out within a year from the date of
publication of this notification. The
ash remaining in all other ash
ponds or dykes shall be utilised in
progressive manner as per the
above mentioned timelines.

Note: The obligations under sub-
paragraph (4) and (5) above for
achieving the ash utilisation
targets shall be applicable from 1st
April, 2022.

Any new as well as operational
thermal power plant may be
permitted an emergency or
temporary ash pond with an area
of 0.1 hectare per Mega Watt
(MW). Technical specifications of
ash ponds or dykes shall be as per
the guidelines of Central Pollution
Control Board (CPCB) made in
consultation with Central
Electricity Authority (CEA) and
these guidelines shall also lay
down a procedure for annual
certification of the ash pond or
dyke on its safety, environmental
pollution, available volume, mode
of disposal, water consumption or
conservation in disposal, ash water

recycling and greenbelt, etc., and

Noted for Compliance.

shall be put in_place within three
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——Tmonths from the date

s of
publication of this notification.

sound
manner and that all precautions to

prevent air and water pollution are
taken and status in this regard
shall be reported to the concerned
state Pollution  Control Board
(spCB) or  Pollution Control
Committee (PCC) in Annexure
attached to this notification.

"’-.‘-’-._ l .
7) | Every coai or lignite based thermal | Bei i
( power plant shall ensure that | . ng Complied.
loading, unloading transport ransportation of the a
X ! > ' sh fr i .
storage and disposal of ash is done done through bulkers / covere?c;nvs;st?'ol s eing
in an environmentally icles only.

Every coal or lignite based thermal
power plant shall install dedicated
silos for storage of dry fly ash silos
for at least sixteen hours of ash
based on installed capacity and it
chall be reported upon to the
concerned State Pollution Control
Board (SPCB) or Pollution Control
Committee (PCC) in the Annexure
and shall be inspected by Central
| pollution Control Board (CPCB) or
'. State Pollution Control Board
'- (SPCB) or  Pollution Control
Committee (PCC) from time to
time.

(8)

Every coal or lignite based thermal
power plant (including captive or
co-generating stations or both)
shall provide real time data on
daily basis of availability of ash
with Thermal Power pPlant (TPP), by
providing link to Central Poliution
Control Board’s web portal or
mobile phone App for the benefit of
actual user(s).

(9)

e ]
Statutory obligation of 100 per
cent utilisation of ash shall be
treated as @ change in law,
wherever applicable.

(10)

SRRy
Persons or user agencies who have
been served notices by owner of
thermal power plants or
manufacturers of ash bricks or tiles
or sintered ash aggregate, if they
have already tied up with other
agencies for the

D1

MS sFructured Silos are installed with the
capacity of 200+200+150 MT for storing of ash.

Silo pics are attached as Enclosure - III

Ash generation and utilization reports are being
uploaded on the CPCB authorized portal on a
regular basis and compliance reports in specific
formats are also sent to CEA and CPCB on half
yearly and annual basis.

0
utilisation of ash or ash prodW
shall inform _the thermal _pOwer




| plant accordingly, if

y, i they cannot

use any ash or ash products of use

reduced quantity. ]

D2

The owner of thermal power plants

or manufacturers of ash bricks or
tiles or sintered ash aggregate
shall serve written notice tO
persons or agencies who are liable
to utilise ash or ash based
products, offering for sale, or
transport or both.

Noted

468




1

SEI0] A

SUdOL Ul UAT] Tvil|
1900 A ¥

UWAENS 19 RIS ] SA4L
N M

J0 UDHBLWILING “3°) 2POW YIS Ul UOIZSIINN USe JO SIpowW

JO ugnEWWNS 0] |Enba ag ||2Ys (9)
S3UUDL Il UART Ul papiacsd 3

uwinjoD) uonresyan ysy (i)
q Aew yse jo Aaquend (1)

pue ysy wonog'ysy Ay Buipnput yse Jo 2dA3 |2 sU2aW ysy (1) =N

0 0 [} ZTLTLO o 0 0 0 06E19'0 | zs60T'0 | 00001 | €90ST'T | £90ST'F | T9'SE | BOOET'E IViOL
00000 0 85TH0°0 15000 0001 | 6ZLv0°D | 6ZLP0U 6v'ZE $S5¥1°0 cz-uaen| 1
9g00 (- 75800°0 vESD0'0 o'00T | 00£s00 | DOESOO 1L°7E »0791°0 cz-Aerigad| 11
+eSC0 0 LEELOD 972000 0001 | epiito | ZpIITO Z8°7E 896EE°0 gz-Aenuzg| ot
632000 019Z0°0 97Z00°0 0001 | soocoo | SD9E00 9T'6E vBI600 | pz-sscwsdsal 6
£rP000- 556+0°0 6E£00°0 0'00T | 1525070 | 15250°0 S5 1E Tvool'0 | sz-secwasen| 8
03610 D 0B8BO'0 OrELDD 0°00T | 1LIZT°0 | TLIZLO TL°LE 122220 »T-d9Go0| £
55200 ROSY0'0 00600°0 D'o0T | 09ZBO'0 | 09ZROD by'SE L0ZEZ°0 | vz-soqwandas| g
£,7550 89590°0 76T10°D 000t | ss6z1'0 | SE6Z1°0 v Ot €E0ZED prasnby| §
SZ0R0D 85100 DIPI0'0 0001 | €6BETD | EGBET'D TELE 6TTLE°0 $Z-ANC| ¥
BZE90'0 £PESD'0 06ET0°0 0°001 T9SE1°0 | 195€0°0 85 'vE L1Z6E0 vz-aung| €
53600 Z6LT0°0 80110°0 0°00T | SL5ET°0 | S4SETD £L°6E ZE6LE'D vz-teml| 7
£5460°0 9¥9+0'0 91ZI0'0 0001 | £190t°0 | £190T°0 T6'FE 80r0E"0 pz-udy| 1
(£1) (s1) (s1) (r1) (e1) (z1) (t1) (o1) {s) (8) () {9) (s) (r) () (z) (1)
m m. - m. L] b L™
L] o [4] BT o [ >
m.w = 4 > 83 83 ag >3 8 83 & > % [
ez = rd = 3a o T8 z as
a z £ = S 8= £Z8 & =3 B 4 T 2 1
e | f2 | 53 o g 28 | $33 | £32 223 4 - 2 2 g z
- £t e o % s 2 3 58 e% 3 - w2a g = g z g Z @
b g8 2 8¢ . g g8 | 2p L 8% o Z = 2 2 a 3 =
» e~ = 53 ] ] 23 o3 a3 N fo= N N o o € Es =z
E 5 L & R 3o ¢33 £ z2 z 2 = 2 L o
Z= e S & =5 3 <8 o3 T < o o 2 v
ER s z ) g | 889 Se 2 8 E e
N_ M ” m - " n o .Br B. W
(111 ut) 300K HOY3 NI NOILYZITILN ONY NOILYZITILN HSV 40 3A0KW (LW u) NOILVZITLLN ONY NOLLYHINID HSVY

payw ajeaugs ABssud (efeg : ANV H3IMOd TVWMEBIHL 40 JWYN

Il = LWINEOD4

(5202 ‘yaie 1STE 01 pZ0Z '[Udy 1ST wol) porad ay) 404)

uonEZINIIN PUE UORRIBUID YSY J0 densqy Ajyiuol

UoISTAIQ UBISaq 1A Tetial L
Auoliny A1214329|3 |B.QudD
1amog Jo ANsiul

5Z0Z 'ydiel ISIE 01 ©ZOT '|Udw ST | WOC3Y JO POLdd
MIN SHXZ 1(12301) ALIDYdYD QI TIVLSNI
Sd. andepoosbely 1 Auedwold /ALTIILN ¥IMO 40 IWVN



Annexure 4 470

_ Phone & Fax: 0581-2535299

= S0 W0 gy fe=r 9
1 & FrEteR: 1219 /1, $—wrd Wols TR, TWei—243 122
_ U. P. POLLUTION CONTROL BOARD
Regional Office: 1219/1, E-Block, Rajendra Nagar, Bareilly-243 122
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qiiRd ey @ §Eg 3w Freead B
_..128. In view of the above discussed facts and circumstances of the case and relevant statutory
provisions and environmen tal norms, the present original application is disposed of with the following
directions:-

(iii) The Divisional Forest Officer, Shahjahanpur is directed to verify the factual position and submit
report as to whether respondent No. 7-BEPL has developed green belt over 33 % of project area as
mandated by EC and CTE/CTO consent conditions and to submit report within six mon ths specifying
the deficiencies of green belt/plantation in terms of area, location, number and nature of species of
trees and suggesting measures required to be taken by respondent no. 7-BEPL for remedying
deficiencies of green belt/plantation and the budget amount required for the same..
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